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CENTRAL ADMINISTRATIVE TRI BUNAL, PRIN CIPAL BINCH
NEW DELHI.

ReAsNO, 368 of 1993° Date of decision: 23.10.93.
in
O.2eNO,779 0of 1991
I.5.Vexma ........................AppliCanta
Versus

Chief Secretary & another .seeesesRespondents,

By Circulationg

ORDE R

This is a petition dated 30.9.93 filed
by Shri I.S. Verma praying for review of the
judgrent dated 16.8.93 in CCP No.210 of 1993
{in O.A.N0.779/91) titled 'I.S.Vemma Vs. Shri R.¥.
Takkar, Chief Secrstary, "°lhi Administration,
D2lhi, received by the applicant on 7.9.93.

2. Under Order 47 Rule 1 CPC, a dacision/
judgrent/ader @n be pviewed only if;

i) it suffers from an errcor appaient on
the face of therecorxd;

ii) new material orevidence is discoversd
which was not within the knovledee oL
the parties or could not b2 produczd
by that party at the time the judagment
was made, despite due diligence; or

ili)for any sufficient reason comrtrued
to mean analogougs reasn.

3. A perusal of the review petition mades it =iz

that none of the above ingredients have leen made »ut

t> warrant a review.

4. Under the circumstances, this review petiilos
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is dismisseds .
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